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Even after the assurances in 1972
when the Southern Railwaymen
strike was withdrawn on the assur-
ance of the then Mimster, Mr. T. A.
Pa: in September, I see on October
24, 1872, the Local Divisional Super-
intendent has 1ssued charge-sheets
and notices—*Illegal strike of loco
runmng staif 1in September 1872
In thus he said that those who have
taken part in the ‘illegal strike’,
theiur break of service 1s recorded and
they will have to undergo all these
punishments:

1 Forfeituze of all leave earned
upto the date of the strike

2 Forfeiture of all passes stand-
ing to employee's credit on
the date of the strike

3 Postponement of the date of
el ement

4 Foifeiture of seivices rendered
prior to the date of the ille-
pal strike for the purpose of
grant of SC {o PF or pe¢nsion

5 Tur all purposes of benefits,
concessions and  privileges
which are determined on the
ba<is of length of seivice, 1t
should be reckoned only fiom
the date of resumption to
duty after the strike etc

1f this 15 not punmishment and 1if this
15 not provocation and if this 15 not
oppression, what  else 1s 1t? There
are 3000 cases in the Southern Rail-
way alone So, the situation 1s ex-
plosive That 1s why you must be
patient and considerate and if you
want to actually bring about a satis-
tactory settlement, you must have to
give a guarantee and an assurance
that all these victimisations wil] be
jmmediately stopped and you will
have direct talks with the leaders of
the loco runming staff association and
their basic demands, namely, 8 hours
work and that they should be cate-
gorised, etc.—there are other de-
mands also and all these demands I
am not going into because they are
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with you, should be considered sym-
pathetically and a solution must be
arrived at after negotiations with
them.

I hope with a new attitude the
Mimister will make a statement so
that they can feel assured to come
and talk. On that understanding the
struggle will be withdrawn.

1825 prs.
BUSINESS OF THF HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K RAGHU-
RAMAIAH) 1 want +to make one
smal}l :tatement about tomorrows
business

As the House 15 aware, the Resolu-
tion seeking approval of the Procla-
mation 1n respect of UP should be
approved bv the House before the
13th of August Hence, 1t 15 pro-
posed to give preference to it m to-
mariow s order paper by providing it
immediaicly after the passage of the
Indian Railways (Amendment) Buill
This 1s made necessary by the chan-
ges which were made in the order of
bus nes< today

18 26 hrs,

DISCUSSION RE CURRENT STRIKE
SITUATION IN RAILWAYS—Contd,

MR CHAIRMAN All night. Now,
[ have to take the sense nf the House
about the present debalte It 15 al-
ready 6-25 pm and we have g:t ten
mole speakels to participate May I
suggest that we may call the Minwster
for 1eply at 7-307 May I request the
Members to cooperate? We have got
10 Members to speak and 66 minutes
to go How muc- each one should
get 1s something for you to decide

AN HON MEMBER: Six minutes
each.
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PROF MADHU DANDAVATE
(Rajapur): As far as this issue is
concerned, Mr. Ramavatar Shastri has
initiated the discussion. Representa-
tives of one of the Federations have
put forward a point of view. The
name of All India Railwaymen’s
Federation has also been brought in
the discussion. With all respect to
you and to my colleagues, may I re-
quest you, Sir, that those of us who
have allegiance to the All India Rail-
waymen’s Federation but those who
are sympathetic towards the econo-
mic demands of this particular uninn
may be permitted to make a few
observations”

MR. CHAIRMAN: Certainly more
than anything else, as a distinguished

Member of thi sHouse, you have
every right, Prof Dandavate.

Now, Shri C. M Stephen.

SHRI C M, STEPHEN: All sec-
tions 1n this House and the trade

union movement of this country and
the peopie at large are facing a situa-
tion which according to me causes
more pain than anger or embarrass-
ment. Now the present situation 1s.
whatever may be the origin of the
strike, who ever may be running it,
there 1s a disruption of the railwav
traffic which is causing considerable
hindrance to the movement of food-
grains and other essential commeodi-
ties whith are badly wanted at this
time. I am myself a trade unionist
by profession if I may say <o. who has
spent about quarter of a century in
the service of the working ciass
according to my light It is habitual
for any trade unionist to which ever
class he may belong to, to react fav-
ourably his heart pulsating with
sympathy to the demands of the wor-
kers. My reaction to the strike situa-
tion is a deep sympathy and under-
standing and a desire to get this re-
solved otherwise than as a matter of
prestige.

Having said this, may I sav. on the
other hand, Sir, we have got the na-
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tlonal scene which we have got to
take care of. It is too well known to
permit of any reportrayal. It is
absolutely necessary for us to see that
the sinews of communications are
kept in tact. Whether it is foodgrains
or coal, or something else. we have-
to see that things required by people
are moved at top speed so that they
may reach the starving millions of
our country., That is the supreme
need of the hour. Railwaymen or no
railwaymen, pclitician or no politli=
cian, industrial worker or no indus-
trial worker, the essence of our func-
tioning is, we serve the needs of the
whole nation and if at any given
time we are not able to serve the
needs of the nation, we forfeit our
right to exist. That is the basis of
our right to claim that the mnation
<hould protect us. Looking at the
picture fiom that point of view, I am
really pained that a section of the
raillwaymen felt impelled—I would
rather not attribute zny motive at all
to choose this particular time to
precipitate a crisis in this country.
Is 1t really a cnisis precipitated by the
railwaymen. Let us look at it as a
trade uniomist The tota] strength of
raillwaymen, according to the latest
figures, is about 17 lakhs. How, the
strength of the loco running staff 1s
70,000 I suppose that today, these
70,000 people are not on strike. What-
ever thewr number, I do not want to
specify the number it is very clear
that large numbers of trains are run-
ning and the trains could not be
running without the assistance of the
loco staff Therefore the picture is
that out of 17 lakhs of workmen
operating on the railways, a section
of them—the maximum is only
70,000—has felt the grievance and a
fraction of that section has gons on
strike. And that fraction of a sec-
tion is striking against the will of a
vast majority of the raulwaymen
operating the railways and against
the interests of the country. The
question is: whether any trade
unionist can support their action. I
do sympathise with their grievances.
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Situation

Any trade unionist will sympathise
with their grievances. But, the ques-
tion ie how to settle al] their grie-
vances. At a time when the country
is facing a crisis a fraction of them
should not have gone on strike hold-
ing the nation to ransom,

Looking that way, in spite of the
innate sympathy for the demands of
this fraction of the workmen, 1 can
not wish them success in their action
and I cannot extend my own humble
blessings to them. There are two
recognised federations represently
the railwaymen, The All-India
Railwaymen's Federation had been
working from 1921 cnwards while
N.F.ILR. had been working from 1947.
And these two  Federations have
struggled and fought battles for the
workmen. You cannot deny that they
represented a substantial section of the
workmen.

My friend, Dr. Ranen S@=n 1s react-
ing to me, May [ ask him: ‘Do you
really support a category union in
this country? In a huge enterprise
like the railways. do we want a cate-
gory of staffl—locomen—to create a
crisis? In that event, every section
can create that crisis. There are about
600 categories; there are categories
after categories of men who can g«
on strike should every category hold
out a strike leading the nation to

ransom? This is g question which
we have to pose to ourselves,

SHRI INDRAJIT GUPTA: Who
started this present crisis?

SHRI C. M. STEPHEN: I am com-
ing to that. Onme crisig is brought
about. And after having brought

about the crisis, you say ‘settle this
crigsis. Then you proceed on. This is
a tactics, every other calegiry of
union can resort to. If one category
creates crisis and asks for settling it,
another category starts it and creates
a crisis. Another case comes up. Do
you want that this should be the pic-
ture to be here? What'is the prinei-
-ple 'of our frade ‘unfonism? 'Why do
wou wanf it?
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SHRI INDRAJIT GUPTA: Don't say
like that.

SHRI C, M. STEPHEN: I have not
gone to Oxford. I am personally con-
nected with the workmen in this coun-
try. Going to Oxford is not the only
thing.

SHRI INDRAJIT GUPTA: Why are
you deliberately diverting the prob-
lem on the question of categories of

unions? That 15 not the issue here
today

SHRI C. M. STEPHEN:
issue.

It is the

SHRI JYOTIRMOY BOSU: Sir,
I rise on g point of order.
SHRI INDRAJIT GUPTA: I am

the President of a Union which be-
longs ito the Alllndia Railwaymen's
Federation and 1 do not support the
principle of categorical unions. But.
this mim-sermen on the mount from
thi: gentleman will not do. I want
to repudiate it.

MR. CHAIRMAN: This is a matter
of opinion.

SHRI INDRAJIT GUPTA: Reality
1s reality, hoth for him and for me. We
have to face the reality. But my

hon, friend does not want to face it
and that is the trouble.

SHRI JYOTIRMOY BOSU: On a
point of order. Hon. Mr. Stephen

ha: passed a remark, attacking Shri
Inrajt Gupta at a personal level. ..

SHRI INDRAJIT GUPTA: ‘That
does not matter. Let him nol worry
about 1t,

SHRI C. M. STEPHEN: 1 xnow
Shri Indrajit Gupta is much more
seasoned and he does not need the
protection of Shri Jyotirmoy Bosu. A
man of such long standing as Shri
Indrajit Gupta does not need his pro-
tection.

SHRI JYOTIRMOY BOSU: We
kmow who, Mr. Stephen also is.
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MR. CHAIRMAN: Shr1 Indrajit
Gupta 1s a respected leader of the
Opposition and he can take care of
humself,

SHRI C M. STEPHEN: That was
what I said Now, I am concluding
my speech 1n a minute

SHRI 5 M. BANERJEE Shni C.
M Stephen has said a lie because Shri
Indrant Gupta had not gone to Oxford
at all, but he had gone to the workers
Moreover, Oxford 1s not 4 tactory

SHRI INDRAJIT GUPTA Second-
ly, I have never been to Oxford He
should know that

SHRI C M STEPHEN Who said
s0? I never said that he had gone
to Oxford Why should anybody take
a cap and put it on his head and
then sav that that was not his cap

Now, the position 18 this What-
ever be the 1eason, there 15 a sort of
breakdown in a particular section of
the railways Naturally, that section
of workmen has got some grievances
The Federation leaders have said that
those grievances have got to be tack-
led The only question now 1s how
to tackle them The question 1s whe-
ther this particular small section
should demand that they should have
a regular discussion with them and
have a settlement or whether they
shculy agree that  the other trade
unions or federations or whatever thev
may be which are representing the
large sections of the workmen in the
railways should be entrusted with the

task of handling this question It is
a matter for them to decide
With regard to the Ministry, the

Ministry has got to look at it with
complete sympathy and understand-
fng But looking at it with sympathy
and understanding does net mean that
they must throw to the winds the
fundamentals which must govern
these negotiations, The fundamentals
are the guestion of recognition, and
whether a category-wise union should
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be recogmsed. A category union
must not be recognised. Nothing
should be done which would lend
colour of recogrution to a category
union. Agan, the scutthng of the
national hfe and holding the nation
to ransom by some people who are
holding strategic positions 13 a
proposition which cannot be en-
couraged or encountered Never-
theless, let us not stand on pres-
tige The hon Minister has put for-
ward a proposition that let the strike
be withdrawn and then all the other
matters will be gone into The strike
has served its pujpose, namely to
focus the attention of the country on
certain of their demands I would
submit that the workmen must be
satisfled that their strike has resulted
in this parti ular mattcr teing fo us-
ed properly The federations have
come to the scene Parliament has
come to the scene, the trade umon
movement has come to the scene, the
Ministar has come to the scene They
must be satisfied with this and they
should leave the 1cst to Parliament
and to the nation

The offer made by the hon Minis~
ter that firsi the strike should be
withdrawn and then release will be
ordered and everything will be look-
ed into, and negotiations will be
arranged through such machinery as
may not militate against the concept
and the principle of union recognition
18 a proposition which must be accep-
ted

Through this Parllament, I as a
fellow trade unionist appeal to the
workmen in all earnestness to lend
their ears to this appeal and withdraw
the strike, now that their proposition
has been brought to the notice of
Parliament and the nation. That is
the only way to end this crisis.

SHRI! M. RAM GOPAL REDDY
(Nizamabad): Would you kindly ask
each Member to confine himself to
five minutes? For my name iz Inst
on the lisf and I also want to spesk.
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MR. CHAIRMAN: I am afraid that
hon. Members will have to forgive me
if I were to limit their speeches, consi-
dering the time available.

DH., RANEN SEN (Barasat): The
attitude of Shri Stephen does not help
in the situation at all. That is all
that I could say.
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taken on the agenda of the p ma
nent negotiating machinery (PNM)
by any of the affiliated federations,
and if so, on what date He also
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were required to consider the de-
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considered by those federations
what other form or method would
the hon Minister suggest®
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srqfaer & MY of grargsy qrdf
TowET o1

o T md  Fa@ ¥ o8 Oe
TR A FAT R T AT glaga §

WIAT@ A WX T %7 O 317
T @ & gAY 7 WRHAT AT, 0 ST
q mav q-1% § ar wwq frar 50 @@
wegfaez qidi WY agr wEA s R oE &
WAAJITAT I/ AT f a8 Froar
o oAT.0oTM - {F27 1 3.8 él
g dmd gfiioq rwEr i oo
FR ngl Wil AET 3 W T A TAAT
qHAT AR F ATA 3 |

WTTA F1 AT £ 267 T ard & ¥8ar
Frgar g I A7 77 o 57 gTN 7 wAw
9T F | 5W WK &1 AT X qw 7 GAY
frufey dar &t ar off & Fasr® m Wt
war wErTE o gan far faa fag
Wt qga ¥ g fesy sifgd, sawn
fasd @Y frer ©@ & STeRi 3 gary w1
oY feafr & wowr S A8 e §
fegrgwaT &Y a1 ¥ S99 & &7 & §av
ferar omaT 2, AAAT & ATH 9 FATE
&t st § st sar 51 @ wfga faan
g, 3 I A

& wo¥ TEvsy WY AwTica wY W A
ary gu g s g e & o v
gz 7g § & 9F wer & Pk T W
2w gfiras ke qang §1 AN | 42
wfrarey gfady W T 7 @ A 1
A NATINTE I frw e ow
wfwe ¥ ofory @ ool wifd ofe
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AHY OO § WAt qioT wY woAEA
LA R
Yok AT o7 A ot o o § 0 &
d AT w1 AW WA §T waT g
W AT AR, ARy, A6
feem w1 oy B o Ao
& guwar g fr o ww W9d & &
WY TAT TR | & vad oy o vy
g o am or Y S3w ww ) anee
%2 |IF §F 7 47 §rArew v,
I AR AT T 9 gy wgrary
o« gar faEe wer worar # ana
o A & fam grn £, # frarm e
faa mraat g 1 oo &7 717 & ey wfen
OFT FTF FARGT F77 F | 7 fdwm &
& geamr AHT O ¥ arz IR 9w
Avitforqur &1 wrer, Fogama &1 awar
T £ WR ST IAY HEAAT AEY ForerAy
& &1 o & T &7 AT 7 ) wae d
HYAT ETATH TR F7 27 ¥ &1 I
arfora qm & ST §77 FvAry i & woen
HEATT T2 FEAT | 5 wRT ¥ g9 &
vawt fad g=ar g
*SHRI M. S. SIVASWAMY (Tiru-
chendur): Mr. Chawrman, Sir, I wish
to participate in the Discussion under
Rule 183 on the Loco Running staft
strike and to express my views on

thig issue on behalf of my party, the
Dravida Munnetra Kazhagam.

Many hon. Members of this House,
who preceded me, expressed their
varying views on this issue. But
the Members belonging to the ruling
Congress Party unequivocally stated
that the strike by the loco running
staff is illegal and they demanded
withdrawal of the strike. Sir, if you
look at the history of the loco running
staff strike, you will find that this
strike is not just a bolt from the blue.
The seeds for the discontent among
the loco running staff were sown as
early as 1087, when the loco running
staff of Southern Railway went on
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strike. ’I:hey went on mass sick leave
to express their discontent, At that
time, the then Railway Minister;
Shri Poonacha, gave an assurance
in his reply to the question raised by
Shri Anandan Nambiar on this issue
on 1-8-67 in this very house ag follow:

As mentioned earlier, we wi'l
certainly give very sympathetic
consideration as per the discussion
that took place yesterday and neces-
sary action will follow the moment
normalcy 18 restored.

This assurance was given to
sovereign House six years ago. It
is most regrettable that after six
yvears we are to talk about this assur-
ance 1n this House today. It 1s not
just a year or two, It is nearly six
vears now that this assurance to the
loco running staff is in the talking
stage.

this

Sir, on 12-7-1968, the Prime Minister
of our country, who was acquainted
with this issue, gave an assurance
that the grievances of the loco run-
ing staff would be looked into and
expeditious remedial measures would
he taken. Again. on 17-7-1968, the
then Railway Mimster Shri Perumal
Ghosh, assured this House that ex-
peditious steps would be taken by the
Railway Ministry for redressing the
genuine grievances of the loco run-
ing staff. After that, shri G L. Nanda
who was the Railway Minister, on
10-5-1970 stated in this House in the
form ac an assurance that every
effort would be made to remove the
grievances of the loco running at:aﬂ'.
On 4-6-1971, Shri K Hmumanthma.h
repeated the same assurance fo this
House, followed by Shri T.A. P?.i on
19-12-1972 and the present Railway
Minister, Shri L.N. Mishra on !'{.8.
1973. It is really a matter of surprise
that Shri LN. Mishra continues to be
the Railway Minister, who can be
confronted with his own assurance
to this House. In January, 1873 there
wuuCnnterenudAﬂ!nthqco
Running Staff in Burdwan, in which

*The original speech was delivered in Tamil.
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2 unanimous resolution containing
cheir 31 demands was passed. There
was an unstarred question, No, 48946,
on 2731873 to which Shri L.N.
Mishra, the Railway Minister assur-
ed thiy House that every effort would
be made to meet the legitimate de-
mands of the loco running staff ex-
peditiously.

19.00 hrs.

From 1967 to this day, so many
assurances have been given to this
House and all of them have remained
unfulfilled. Sir, 1 need not say that
this sovereign House, which is the
highest forum for ventilating the
genuine grievances ol the people, is
to decide the destiny of this country.
If the assurances given to this House
are not implemented, wherelse the
people can go to get their grievances
redressed? Six years after, when the
assurances given by successive Ruil
way Mini-ters have not been imple-
mented. the loco running staff took
this last recourse to strke. When I
hear the vociferous arguments of the
hon. Members whether the strike 15
legal or illegal, I am painfully re-
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minded of the ancient saymng that,
when Rome wa- burning Nero was
fiddling.

If four thousand tonnes of food-

grains sre not moved daily by train
from Kandla Port to Gujarat and
Maharashtra, the people of these
States would face immediate starva-
tion. In the southern region, many
trains are not running due to this
strike. When the country is facing
a grove economic crisis, if adequate
quantities of coal are not moved by
train, the industrial production in the
country will come to a grinding halt.
When the assurances given to the
loco runmng staff during the past six
years have not yet been implemented
by the Government, to make the
question of strike a matter of pres-
tige for the Government and to de-
bite about it as to whether it is legal
or iflegal, is indeed highly deplorable.
“To use the powers under D.LR,, MISA
and such other draconian laws against

AUGUST 6, 1873
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the striking loco running staff, instead
of against Dblack-marketsers and
hoarders of fodgrains, is to be con-
demned with all force. I appeal to
the hon, Minister of Railways, Shri
L. N. Mishra, to devote his entire
attention 1o solving the genuine griev-
ances of the loco running staff in
particular and of all the railway
workers in general, and not dissipate
his energy in the political feuds of
Bihar. He should reglise that as the
Central Minister of Railways his res-
ponsibility is primarily towards dis-
charging his onerous duties for effi-
cient working of the entire Railway
system in the country,

In the end, before I conclude, I
would like to point out that the de-
mands of the loco running staff are
not so extraordinary as not to be con-
ceded by the Railway Ministry, They
are Just ordinary demands, which de-
strve immediate and favourable consi-
deration by the Railway Ministry.
The Railway Minister should not
mike this question as if the entire
prustige of the Railway Minstry 1s
involved in this, in view of the fact
that for six long years the loco run-
ning staff have drgwn blank in the
hunds of the Railway Ministry. The
assurances given to this House in re-
gard to solving the genuine griev-
ances of loro running staff have not
yet been fulfilled. In this back-
ground, the strike of the loco running
staff should be looked at and imme-
diately their genuine grievances
should be redressed.

With thess words, I conclude,

w aefag MOT Qi | ArAYe
naefT g, Ry gEAR G AR
wyR = fqan gt E Ty i ¥ g
Figsaay Srafigl W En
#a %Y §ga avwr wifgn ) v §9 fax
axF ¥ Taw & vl qifedi & amw
axe & A § wraf 74 € A 1w afe
feafa zx & fv mmaeg, qvas, a7
vy Wiz fame % gan § ot € wwy
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T FY age oAt § 1 Aw i O qifaw
gffegfa Seawt gra€ g, fodf &% &wr
& Smi o1 fae oY @@l a1 wa-wiTAT
&7 fewre @ ¥ 07 F7 WG wTAT
wrfew fa v o8 oot & aw gw Ew
® &A¥I (A0 74T T 5 7 FET
TETA FT KW A0 5F |

&g wrs feafs w8 ? sa g &
T gSiTT &WA AWH 4, 77 Al W WA FY
QT WigfA T R A 4, wafr ww
&4 580 a7 Y gardt mfeqr & adr
w1 qw e 2 e s gk
%1 THo #lo Wrée 7 @ W %1 fafaA
w97 A agAwT, fsiqar o o
¥ o o el 1wy P @ feeer
¢ o7 3 Yz T A ANE AR W
1% @A TS T TAET AT AT AT
&, QT ZHT TGT T WO ATTIEATR )
TEE AT WS O AT FFIA 77 OR
BT A AT BT AW A RA T
979 & W wafaw a4 gt af
T AGA AT ZFRAT 97 W= WA A
agr e

¥ frdaa svar wwar g fw & o1
v 73 gfrefaez g 1 &% (et Far i
FRig1 g gl e
TEIR WT AT NI WY Ay A4 T &
grarr € § | &l st v oF wmaa
W owfe aag ATy imweA
& ST ¥W &wy grar @, fsEeT @A
T gEAR FE W § Y TmaEET
T W e FT, & IR A g
Fwaruagsnu =g

S ATTIG KOG TF 53T 7 UF
gfasa ) amr &7 & a7 foc wis $3-
e gfa ¥t ave v g wigma
¥ ¥ v ¥ ST gfgat #)
AT O TR Y S F A 7w
fasfal ¥ § 1 Wy & it e
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FOWT  §, I TN AR B oW
fom v & | Qoq 392 27 57 3 #y
BA-I #7 G &1 A% fa oo o
i 7 g @ fwr w € fragaw A
e s @ o saF a7 & oo
AT ) TR I FATE I W NI
TR AT HR T 417 29 %1 % 30
T WIARNG [ER TR TG @A H
HAWA & 7 WAT W3 97 F1 07, A7 6A-
HE0 7 FE0R 97 7R w9 AT I G
ST (TAA w1 A Sfer av I

%5 §% W3 97 A/ 55 fawe
gf feafy %1 19 3571 MET 2 1 3H
U F, wAAT AT A & % 3} W
qf7fqls F1 73 \@=1 F99 7 4T A0
FEAM X | ATAR JAAT KT TG FT
T®Y TT Ok T S sy wfe
wTH s qrAsE aeA & fAn §ar g
¥ ra7 (wfa=n 1 waAr g | 9 2l
faa 1w fam T A v & 737
fT F17 31 §9F TFANTIT §, FAHT
e & fam 3375 ¢ |lv @A T v
me mferaz fam s g g Fawd
T #gT e g {3 W nisifa am-
T Aoz T A 51A 4.1 Az qfrfoafs
¥ m%4 SO0 AT W9 FTOAIG AL
U LZ UF WG TN AAT ) §W
T FEAA F1 &WEA 2 F(TE ge
L Qe 37 | MR AT LA F AT
‘HreKFHT9A AW AW ¢ H
AM AT ST AN FH ATOT 7 OH T
o 7§V @ W A e
®1 2 IW, WA WA A WA T A
w7 Y g ag wr % (@ faey Av-
foavs & EE FEEG §7 W
HrEA g AT ST & w1 g (R aansE
G FT W w AT 7 ¥ Af ww-
HAT, wTAAG WY AT &1 PR T w1
famT=a ¥ quAaT grlT, fedt qoge 1
fafeewmed & ¥ Suwar g 1 afg
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Qar g o, & garafr ot W wgmr his party comrades are already part

WL, BN WA ¥ W qrowk €0 §,
-wag oY wremet % o9 § 1 A
I (¥ §q4 ® faur fodt ziwdw &,
fam et T wTfas &rw %1 wsnee Wik
IT AT & AT g & fr qmmr wE
¥ 5l ¥ gfranr i o Wk
qg GETT W G5M, THY A g1 § WK
si<feafr £ gaw i gg, 0 &0 war A
IFT KT GHHA T faawr R w6
WO &, WIT & AT T ) 1,95 A7 |
# IAH (1347 T Wl WATiq 9, F1
& ot fater wem v FgyqfagdT
AR AT 9T faw, w4

FPROF. MADHU DANDAVATE
{Rajapur). Mr. Chawrman, Sir, whea
Shri Hamavatar Shastti iutiated the
discussion on this important subject,
I wish he, as a trade unionist who 1s
involved in the struggle, had aciualiy
mobilised the mass support of varivus
sectuons of this House. If | were in
his place, I would have tried to mobi-
lise the broadest support in this Hou:e,
Unnecessarily he went into the irade
union rivalries; unnecessarily he tried
to rub the two Fedcrations; unneces-
sarily he braupht Shri  George
Feinandes into the picture. Even
then, Sir, we will settle our accounl:
of trade union rivalries somewhere
else. It is an unwritten rule of the
trade union movement that, when
the workers are on strike and when
they are in the trenches of their
struggle, you have to see that they
are brought out of the crisis and the
substance of their economic demands
1s won. That is the attitude of any
progressive trade unionist and 1, as
a socialist, in spite of Mr. Ramavatar
Shastri’'s criticism against the Cheir-
man of the Socialist Party and the
militant trade union leader of a mili-
tant trade union movement in this
country, do not want to join issues
regarding his rivalry with the Fede-
ration beacuse I know that he and

and parcel of the All India Rajlway-
men's Federation. They might have
some grievances. Leaving that aiside,
I come to the issue proper.

_There are certain problems on which
discussions have been going on. They
have sent a number of memoranda.
Mr. Ramavatar Shastri has quoted
various communications sent to the
raudway authorities. We in this House
are interested in solving the crisss.
Myself ang my organisation are defini-
tely against any category-wise unions.
Tne AITUC 1s also against 1t. It 18
good that Shri Indrajit Gupta has
made it clear that he personally and
his trade union orgamsations also do
not want the wvarious categories to
organise unions. In the railway in-
dustry, if we permit these types of
unions to come up, 700 unions can be
organised in the railway industry and
that will be the death knell not only
of the railway authorities but also
of the orgamsed trade union move-
ment 1n the country. Therefore, we
do not want such splinter category-
wise unions to take plate. (Interrup-
tions)y Please listen to me. The reality
of the situation might be that some
of the joco staff members might have
a grievance against the All India
Railwaymeng Federation to which 1
have unflinching allegiance. But
these are ways and wavs in which
these can be settled and 1 would
urge that even il any sections want
to get their demands agitated in a big
industry like the railways, if you
go on launching categorywise strug-
gles, it will be difficult to bring pres-
sure on the Railway Board and the
Railway authorities and, in the in-
terests of achieving their economic
demands and in order to achieve their
just demands, it is necessary that the
struggle is ms broad-based as poasible.
But on that score I shall not like to
condemn the present struggle, 7 will
not condemn the strike on the ground
that it is not broad-based, But, all
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the same, it 1s g struggle and, there-
fore, I woula consider a struggle a3
an external mamfestation of un 1n-
ternal discontent Therefore, I would
hike to had out as to what tneu
grievances are, Therefore, I woula
piead witn the Minister., do not gou
by prestige, do not go by statu.
symbols and I would also appeal to
thus category umon to try to sit round
the table and try to mobilise the sup-
purt Of variods s:xctions ot trade-
unionists tn this House, and thiough
thio Parliament and its Members we
wiil request the Minister to consiaer
the grievances of the loco workers,
try to sort them out and sce whether
the core of the cconomuc demands put
forward by this oigamisation can D¢
legiumately met I am swe the
leadersship of the two Fede:ation:
also will mobilise their strength bec-
ause  u'timately 1f such an organis
ed section of the railway industiy
goes out and actually develops a
splinter tendency, 1t will be to the
detriment of the Fedeiation whether
it 1s the federation led by Shn
Sharman or whether 1t 1s the bFede-
ration led by Mr Peter Alvare-

1n conclusion, 1 will say none of u
differs on some of the basic aemaad.
hike the revocation of the suspensions,
removal of the reversions, ending ot
the tiansfers, offering them pay pro-
tection, oflfering them job Juirantees
ending victimisation and giving them
a categorical promisve These are samec
of the basic i1ssues on which even the
two federations will not disagree and
they will also use their good ofhece

Theretore, on the one side 1 will
urge the Railway Mimster to consi-
der the core of the economic demands
Of course, I will not plead for giving
representation to categorical union
not because | owe allegiance to tnt
All India Federation Even if | am
not supporting it in the interests of
e1gamsed trade union, but I consider
the core of the economic demands
quite just and I would appeal to the
Minister and simultaneously I would
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appeal to these umons to get the

sympathy of this Parhament and get
some assurance from the Minster and
advise the loco workers to withdraw
the strike so that they may join the
mainstream of the greater struggle
that 1s corning in and whi h 1s to te a
part and parcel of the wider struggle
and which has the greater possibility
of not only achieving yow current
demand, on which you should g¢t on
assurance jJust now bul also achieve
even the wider demands 8o, !n this
spirit of trade umonism I will appeal
to Mr Ramavatar Shastr1 and the
Minister

ot wiEwT gty (afear) FTEAG
qamafy Y, oz oWt Afqaw ¥ ¥ fo
TagT WOAT 7E A ¥ oy e
v 7w A § 1 FAr Adro fre yrfo
¥ =rdt 7 agy fr Fv0= a) S A 2
Fasqriwfarg ¥ wa et Al &
sgaitAa g wafesg 21 fer @ &
7 fammr wEE g —Wd "EET,
qrm, 30AE1 & afry 57 3w i fafye-
FTIMR F1 AT T A 4 ALIH AT
F1 7907 HifAqT A T3, TAT F 7
27 mifagr & Fzm@r 1 7w ¥ A9
T a7 A & 2Av femadl # 9@
7% wh AT T F WATT &7, RAV AT
FaFEA T & eurd T A AR
FT [AAY q¥1 1 ¥ FEA 9O

»Y Q8 THo FAN T AH
miv fofrey @gd 9@ ®=9 W@
grard Ay oA A E )

! WA QT FH WAL F
famger dhave gt fo grdr Aiferan it &
N wagdr & fams &) G gAY
wﬂ?ﬁgﬁi“ﬂq‘ﬁﬁ%imiﬁ
¥or %) Frgfe § IAE TAHT g K
q.wmm-ﬁw.ﬁg&tﬁlﬁ (7,
qrer ST W Xy &, WTEATT, TEAT
wifs &, qway formrae ¢ wed wifa@t
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[ =Pt sare]
& fi IE gwe wreER ¥ ol oy |
e Ky R A sm A g A W
I WG g, WA I g 7 ww
w3 §, Afarr gy frvary ¥ wf fery
T, gAY s faut miy | gafed wa
W ¥ qawdl §), A qa "o @ §,
T T e @ i Wy e wifaat
Y Aife wogd & fasg }, w7 &1 oA
FRAFT AWM v e )

& yg wrAAT g vt wnfaqi & o
TN W O, qairwg, IO wifw 7o
ot gTEANT TN WA U, A I OFE
g1 T 9t fa =¥ Ao F e fafraw
fafezmegaorr =g gmr | ¥ ¥ wfa-
% feat ¥ ar &t I gwrdl A w @
AT A I AT F1 gZIA 35T I
W7 FA® ¥ 97 7 TF A A m
T wfawtlao 1 50 A7 § 8 &%
E wan @ Afww zere diferdr -nwigy
¥ Hug e ava W@ g fa mw
A AR § AR s fafwemgaoe ga A
gaa woigdl ¥1 g faur fivdr roe #
o gw wwgdr & gfx wgrafa ar 2,
W T gHEE & g eekAr @ fa arardy
sarfrgn €1 Nfa w1l 31 wr=iar T
gfagen §, I7% Yea7 13 177 O Iug
ATt g1, Ffew 5wy €1 AT S1ATH
9EW ZEAT AifEU) ug FwY, 9T T OAF
feafa & o7 s &, geAH ST AE 2

& &5 @ %1 wraT g fr mw giT
g ofelr, Sam g drag Wr =&
{% a7 sEgtr & ey 2~ Ay g AT
At ZTAr™ w7 a7 TE wET ) gAig
arawiE g fa wagd €Y arm gaa 9
1 @ g A1 7 FE WAL WY
gy sfed | sre oAr A @ AT
Hwg FENT AWM FTT | ST FWFI T &
wra qfag

Wy gt v w7 wer wrly Il

dwz & foreriy giwar v &Y wwand §
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S Y HT W R T € e
TR ug wEET feur iy gga
FaTr F{ad ot eyt w1 g e
W &F | wF T o T Fort w7 wft
g & 1 X wrn § % forr wegdr w1
¥ farut Ut IR B 3 wfgw, @
o fw fgen ur A e @ @ g, Wi

FAET ara gad wfgh qiww ogd 1
wll g amy § W ave a1y

X IART R w1 g F oy g
376 geem & o da

SHRI P. M. MEHTA (Bhavnagar):
I do not want to touch upon the pount
whether the shopwise or categorywise
unwon should be recognised or not,
becau~¢, that is not the issue before
the House The 1ssue belore the
House 18 the current situalion in the
Railways 1 would Jike to ask a point-
ed question to the hon Minwster Has
the situation arisen all of a sudden®
No I think the situation hua, not
arrsen all of a sudden T regret that
the Admimstration genera'ly ha, nut
attended to the grievances and  the
prublems of the loco employuves

As 1t 15, 1t 15 ending since long aes
mv hun mend, Shiy  Ramavaur
Shasaiyr mentioned i hig specch,

Now, Si, T would hike to state that
there 15 a strong feeling in this coun-
try, particularly, amongst the workers
and students that this Government
do not understand the peaccful and
constitutional means adopted for re-
dressing the grievances of the peop’e
This Government only undersiand.
the language of force, threat and vie-
lence That 15 the situation that 18
arising every now and then, [ know
of ce'tain cases of this nature which
were referred to P & T, in my opinion
fivs yea*s ngo. which have nol yet
been settled. The workers arc los-
ing faith in the constitutional or
peaceful approach. And it ia this
which has ereated this situation.
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1 would now say that the Govern
ment should not make this u pres-
tige issue. At the same time, 1 would
also rcquest the Union not to .nke
this as a prestige issue Both should
simultaneously come tg settlement
by discussing acrosg the table and by
finding out a solution so as to bring
the country out of the preseni crsis
I end my <pecch only with this obser-
vation.

SHRI BHAGWAT JHA AZAD: Y«
mean thi~ time the Governmont
should not vield to any threats Thai
is what you want to say

SHRI P, M MEHTA: ! say thal
this is due to negligence of the Guv-
ernment Thi<c Government is prim-
rily responsible for this I would say
that a solution should be found out
S'multaneously the workers, the 1e-
presentatives of the workers and
Government should sit together for a
discussion acioss the table to come to
a solution.

ot qwe Trw ey TAW (ST
) asafa s g ¥HF ¥ AT
A T T A R | aT ewtor
xg g ¥ avwe ¥ ogr wy A
# qro & gy swweAr T fr deE Am
¥t qerfr ¥, 27 & Ay grT 9IS Ao
ay Awr F oA Ty frryoer e g
v A R T & A
Funfaee YATEY F7 0F GoA A1 2
Fazar g7 ey wy mfrmt 3% 1 Afra
W gF) G497 3T F T AT T AT 10
yrRe 3w frzagrma o vz fr
E ¥ A weaq § 7 A e Fray s
T 300 FAT s7a7 TTH AT R AT
& &z W WY TAT ¥ A FANIAT R
aiEy AT AT WY ATrETT ¥ Ao
aawy & i tad A% T Sy O 4
fore e sy 7 AW EMT FOT T
frad 1somer ¥ gt & 0w
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3 % 37 TN & fom ENE ayfargy A
o WY 3R ferar § oA € qve
I AT F | WA YT Am B oeremn
ofrfeafar 2707 11 ot & wrr &1
R AT 97 AAT FHAT 97 487 984
CRERSCE LR L ark o FEl]
T IATEN AR RIIE IME W A Y
FIET T SETE AR E 1T
famm dar forey 721 & worz fa=it 2
e Zrm wraEt 2797 ¥ 97 600 7
1100 % famar &y w30 31 ¥ yree
T 1257757 52070 ¥ 977 fymp
AT AT AR ¥ g A 3759
500 ¥17 9f7 mz fogar 21 =
fram 47 7 Wy A7 7 Sm oy
AT 490 A AR B X wEr
arzAr g e =1 5 mferr g g 2
TAAT 2 ) OF Gy o) fren AR A 7
T W7 TAY 2 Awd & A FAT Wq AT
ITT ACART ¥ Wy § faar w8,
aazAtzar Ty & e w7
qEF 2 A T Ffrw e o @ o
e ¥ foep 1Y frad o o aga et
AW AR I AW A /Y
@ o AT ey g At v fagre
farafr =ew g1 Frnmt | & s &
g fr 3 a3+

N gERE A WA e
TTFT AT ?

s g0 Tqo T W Tafy : 77 &
qradr AT g qH N A I

off nmow AR T fenrh e fr
gw ¥t afrferfa aga medl7 2 1 A
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WH A g arfer ¢ Jfew ay wry
18 &7 7 ¥ra ¥ galEg Avar wr
u% 67 ¥ Frvrw 7y w7 v g

whwe & o7 arvi @ greaft A
O, @& A7 g3 afrm o Tvere
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FA 97 TarA M7 fxar s gy o
a7 fa w77 favara & fr dar
L & uarwearg Prr 2y grm
THE MINISTER OF RAILWAYbL
(SHRI L N MISHRA): Mr. Chair-
man, I have lListened to the debate
with great patience and care. At
the outset I should Iike to assure the
hon Members that whatever cons-
tructive suggestions have flown from
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them would be looked into carefully
and it would be my endeavour to see
that the Loco Runnning Staff get »
fair deau.

As the House knows, the locomeun
went on strike on the muuiught i
ist-2nd of thus month and tuuay 1y
the fifth day of their strike It ha-
been really a period of great siuies.
and strain iur the railways to tacc
this kund of unexpected developmen.
whnen the national economy is lacing
a difficult situation. This simke has
been resorted to without following
the elementary principle of trade
umonmism. No ballot was taken, no
notice of strike was given to us noi
even the date of the strike was com-
municated to us.

SHR] INDRAJI1 GUPTA. Hew cun
these things be done when you hidve
already declared stizkes iliegai?

SHRI L. N MISHEA, | pave to
keep thue recora siright, and | reguest
you to be patient, ] do not want tu
go mto the details ot the valious
grievances ana of dumands of  lue
workers of the railways here at thi.
stage It can be discussed in a joint
meeting of the representatives ol the
locomen and the raiways. Heire |
should like to mention only one ut
two points The strike hus aflected
12 out of 49 divisions on 0 out of &
zonal 1ailways work as on integiateu
network and the mal-functioning ot
one zone or one division naturally
affects the others in the zone The
strike of the loco staff at uaportant
points has of course diwslocated goods
and passenger traffic. But with the
judicious use¢ of resources and high
sense of duty of willing workers
supervisors and officers, we havr
succeeded 1n maintaming the flow of
commodities essential to the lile of
the nation and its basic indusiries —
power houses, steel planis and fertili-
sers. Supplies of washed coal to the
steel plants have been mentioned at
a satisfactory level and petroleum
specials have been rushed to the
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North. Tne movements of fuodgrains
irom Punjsb and Haryana to ine
deficit areas, where buffer stocks were
low, had dechned to 43% wagons a
day on the first day of the stnike,
It was stepped up to 580 wagons on
the second day and yesterday, to Giv
wagons,

Long distance passenger services
have peen maintained at 95 per cent
ot the normal Overa.l, 75 per cent
of the passenger and 65 per cent of
the gouds services have been opeiat-
ed during the last five days,

Heie 1 snould like to put on record
Iny appreciation tor the sense of
devotion to duty and 1esponubiliny
and of tne great effort pug n by
thousdands of raillwaymen, especialiy
the luco runming staff supervisors aru
officeis who have kept the wheels
moving day and night 1n spite os
difficulties I should Lke to give one
assurance here to those people that
their services would not go uniecog-
msed ] am really sorry tu report
to the House that there have bLeen
a4 large number of cases of intimida-
aon and coercion of the willing woi-
kerg coupled with physical violence
and even kidnapping of the men on
cduty At some places, I had to men-
tion the name of Dongapost and
Ranchu on South Eastern Railway
the loco staff had to run away from
their homes to escape the intimida-
tors.

The strikers joined by miscreants
from outside have forced shunting
engines as well as engines of run-
mng tramns to drop fire, thus 1m-
mobilising the locomotives and caus-
ing obstruction to traffic.

In one case, the regulator of an
engine was npped open and the un-
manned engine collided with two

other engines, causing grievous inju-
ries to some employees.

The House would appreciata thet
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despate duficulies caused by the
strike, the Indian Railways liave baen
dable to run a large number of pas-
senger and goods services.

Before I conclude, I would seen
the indulgence of the House &na
support of the hon. Members of all
sections of the House in making an
appeal to the loco runnming staff to
come back to work and restore noi-
mal functioning of the Indian Rail-
ways, especially in view of the criti-
cal situation through which we are
pasting today.

1 would aiso state that if thus illga:
strike 1 called of withun 48 hours
from now, all the loco running stdu
inclucuug uhe office bearers of theu
associauun who have been arruested
wouwiu oe released without any delay,
especially with a view to facilitate
the holding of talks with their 1cpie
sentativey regarding tneur giievances
1 would like to state here that what-
ever assurances I had given to th
iocomen at the time of the ecarlies
stnke 1n May 1973 would be implc-
mented in letter and spirit I wouid
like to mention herc that when ta:
May strike was called off, I had river
three assurances. (1) release of thos.
arrested, (%) no victimusation and
{3) discussion between the Railway
and the representatives of the Loco
Runmung Staff,

So far as the first point 1+ con-
cerned, i.e., the release of those
arrested, ] think almost all of those
who were arrestd have been relcased,

As for No. 2, to the best of my
knowiedge there has been no victim-
1sation. If theré has been any, in-
dividual cases should be brought to
our notice and they would be care-
fully louked into.
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About the third point, 1.e, the dis-
cusaion between the Railways and tne
representatives of the locomen, it
mdy be¢ brought to your kind motice
that three mittings were held with
the representativegs of the locomen
and more were o follow, In the,
meetings that I have been hawving
with the leaders, including some
Members of Parhiament, in the cousse
of the iast 3 or 4 days,—I have met
I thunk the representatives of INTUC,
HMS, ALITUC and CPM also—I have
categorically stated that there would
be no harassment of the loco runmng
staff represcnlatiVes including those
of the All India Loco Runming Staff
Association who would come to parti-
cipate 1n the discussion which could
be held within 5 days of the calling
off of the sirike

I would also say that in respect of
the implementation of the May assur-
\nte status quo ante 1 the position
as un 24-5-73 would be maintawned

To kevep the 1ecurd straight, | would
ake ty meation one more pamnt e,
that if there has been a violation of
the May strike assurance, 1t has been
on the pait of the Jlocomen whose
1epresentatives had given a categori-
cal assurance to me that the locomen
would not go on strike for a mimumum
period of six months. But as the
House knows, this strike has come
just after two months. However, 1
do not want to pursue this pownt but
would only reiterate my earlier ap-
peal that the locomen must come
back to work and their grievances
will be 1joked into.

1955 hrs

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
August 7, 1973/Sravana 16, 1895
(Seka). \



